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Unfair Dealings in Sale of Tractors 

1197. SHRI CHfRANJI LAL 
SHAkMA : Will Lhe Ml Isrer of AGRI-
CULTURE be pl ":d~ed LO state: 

(a) whether it is a fact that repre-
sentations have been received complain-
ing against the unfair dealings in tbe 
sale of tractors to farmers; 

(b) if so, the action taken on the 0 
representations; 

(c) whether it has been brought to 
the,. notice of his Ministry that th~ 

entire cost of tractor is got depo 'ited 
from the farmer much in advance in 
clear violation aad contravention of the 
iostructions and orders issued under the 
Act of 197 J; and 

(d) if so, the action Government 
propose to ta ke to put an end to uch 
malpractice ? 

THE MfNISTER OF STATE IN 
THE MINISTRY OF AGRICUL TURB 
(SHRI YOGENDRA MAKWANA) 
( a) Yes, Sir. 

(b) The matter has been t aken up 
with the manufacturer concerned and 
with the Mini try of Industry wh ich is 
resp onsible for manufacture and istri-
bu[ioD of tractors. 

(c) and Cd) It ha been reported 
that the ent ire co t of HMT 5911 
model of traclor is bei ng got d~posited 
from the f~! rrners in advdnce. However, 
since thl mode l of tractor is nor cover-
ed under the Tractors (Distribution and 
Sale) C ntrol Order, 197J, which is 
administered by the Depart men t of 
Heavy Tndust ry, there i no contraven·· 
tion of any p rovi ' ioa of the O rdljr. 
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